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India opposes use of human rights as political tool to selectively target countries
IANS - October 21, 2026 8:28 AM

United Nations, Oct 21 (IANS) While it engages with international human rights organisations, India has said it
opposes the stealth use of the concept of human rights as a political tool that uses unverified allegations to
selectively target countries.

"India firmly opposes any attempt to convert unverified allegations, incomplete statistics or a report that contains
no India country (-specific) observation into a negative characterisation of the world's largest democracy," Barkha
Tamrakar, a deputy secretary in the External Affairs Ministry's UN Economic Social Division, said on Tuesday (local

time).

At the same time, "India remains prepared to clarify specific, properly documented cases through established
channels," she said.

In engaging with international human rights mechanisms, India's ground rule is that it "must be based on
dialogue, consultation, cooperation with non-selectivity and transparency as guiding principles," she said.

""Human rights' must not be used as an instrument of political pressure or selective country targeting," she said.

She was speaking at the General Assembly's Third Committee, which deals with humanitarian affairs, during an
interactive dialogue with Juan Pablo Alban Alencastro, the chair of the UN Committee on Enforced
Disappearances, and Grazyna Baranowska, the chair-rapporteur of the UN Working Group on Enforced or
Involuntary Disappearances.

"We call on delegations to cite the report faithfully, not to inflate a humanitarian communication into a verdict,"
Tamrakar said.

Many UN rapporteurs, who work independently and are appointed by the Human Rights Council, base some of
their reporting on submissions from parties they do not identify and without corroborating them.

New Delhi has signed the International Convention for the Protection of All Persons from Enforced
Disappearance, Tamrakar said.

"India is a vibrant democracy anchored in the rule of law," and Article 21 of its Constitution guarantees the right to
life and personal liberty, Tamrakar said.

"Our independent judiciary is fully empowered to issue the writs of habeas corpus, thus providing a strong and
readily accessible safequard against any alleged disappearance," she pointed out.


https://ianslive.in/india-opposes-use-of-human-rights-as-political-tool-to-selectively-target-countries--20261021081503
https://ianslive.in/india-opposes-use-of-human-rights-as-political-tool-to-selectively-target-countries--20261021081503

In addition, she said, the National Human Rights Commission and State Human Rights Commissions are venues
for redressal of grievances, and the Right to Information Act strengthens transparency and accountability.

Moreover, independent media and dynamic civil society groups provide another set of safeguards, she said.

--JANS
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Paramijit Kainth demands apology from Punjab AAP MLA Dev Mann for brutal assault on minor boy

Paramijit Singh Kainth, Vice President of the BJP Scheduled Caste Morcha, Punjab, has demanded that Nabha MLA
Gurdev Singh Mann, popularly known as Dev Mann, publicly apologise over allegations of assault and humiliating
treatment of a minor and provide appropriate compensation to the victim's family.

Punjab News ExpressPunjab News Express
Oct 21, 2026 - 03:23

Serious Allegations of Human Rights Violations Against a Minor; Will Approach the National Human Rights
Commission

CHANDIGARH: Paramijit Singh Kainth, Vice President of the BJP Scheduled Caste Morcha, Punjab, has demanded
that Nabha MLA Gurdev Singh Mann, popularly known as Dev Mann, publicly apologise over allegations of assault
and humiliating treatment of a minor and provide appropriate compensation to the victim’'s family. Kainth stated
that the fight against drugs must be conducted strictly within the framework of the law. No individual has the
right to take the law into their own hands or violate the dignity and human rights of a minor.

According to information received, the minor was allegedly accused of consuming and selling drugs. He was
reportedly taken to Police Post Rohti and subsequently underwent a dope test at Nabha City Police Station. The
test report was reportedly negative, after which he was returned to his family. Kainth emphasised that the entire
incident must be investigated impartially to establish the facts and ensure accountability in accordance with the
law. He demanded a fair and time-bound investigation under the supervision of a senior police officer, free from
political pressure. If the allegations are substantiated, strict legal action should be taken against those found
responsible.

Kainth further stated that he had met the victim’s family, listened to their concerns and assured them that he
would make every possible effort to secure justice. He said the matter would be raised with the relevant
authorities and that legal action would be pursued if necessary. If appropriate action is not taken, he will consider
filing a formal complaint with the National Human Rights Commission (NHRC) and pursuing other available legal
remedies. Kainth said, “Being an MLA does not place anyone above the law. Protecting the human rights of a
minor, ensuring an impartial investigation and securing justice for the victim's family are essential. We will
continue to raise our voice until justice is delivered.” Bhagwant Singh Ramgarhia, Jora Singh Ramgarhia, Sarabjit
Singh Ramgarhia, Ranjit Rana and Balwinder Singh were also present on the occasion.
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Why Aadhaar Hurdles Keeping Odisha Tribal Families Out Of Welfare Net, Asks NHRC
By OB Bureau Published: 20 Oct 2026, 10:56 AM IST

New Delhi: The National Human Rights Commission (NHRC) has taken cognisance of alleged exclusion of tribal
families from government welfare schemes in Odisha’s Sambalpur district due to Aadhaar-related documentation
constraints.

In a speaking order issued on Monday, the commission sought an Action Taken Report (ATR) from the authorities
over the matter within four weeks. The NHRC directive sought the inclusion of the Odisha Chief Secretary,
Sambalpur District Magistrate and Chief Executive Officer, Unique Identification Authority of India (UIDAI) in the
report.

Unlike routine orders, the commission’s speaking order to top bureaucrats gives urgency to the matter.

The NHRC notice comes in response to a complaint lodged by a Hyderabad-based advocate, Yennam Balachander
Reddy.

The complaint filed on 30 January highlighted the difficulties faced by tribal families in accessing essential benefits
relating to food, education, healthcare and housing because of Aadhaar documentation barriers and alleged
administrative inaction.

According to media reports, more than 200 tribal people from over 50 families living in the Jaminkira police station
area in Sambalpur district were facing difficulties over Aadhaar-related constraints.

The reports highlighted how the lack of Aadhaar had pushed the community into living a life of deprivation. Since
most children were born at home and not in hospitals, none of them has formal birth record, a prerequisite to get
enrolled for Aadhaar. Ironically though, many adults possess voter ID cards, but Aadhaar, which is now essential
for welfare access, remains out of reach.

Primarily belonging to the Sabar tribal community, the families in Sambalpur migrated from Bihar decades ago
and lived a nomadic life before settling in Jamankira. For years, they have sustained themselves by collecting and
selling forest produce like honey, wood and leaves. They neither have their own land nor other property, forcing
them to reside in makeshift houses on government land.
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Cadaver remarks row: NHRC warns Health, I&B ministries of coercive action over failure to submit report
Written By : Barsha Misra Published On 2026-10-20 10:30 GMT |
Update On 2026-10-20 10:30 GMT

New Delhi: The National Human Rights Commission (NHRC) has warned to take coercive action against the
Ministry of Health and the Ministry of Information and Broadcasting if they fail to submit action-taken reports on
a complaint highlighting the harmful impact of repeated obscene and insensitive digital content involving human
cadavers.

Writing to the Union Ministry of Health and Family Welfare on Wednesday pointed out that despite its earlier
directions issued in June, the ministries failed to furnish an Action-Taken report within the deadline of four weeks.

Accordingly, NHRC has issued a reminder to the Ministry of Information and Broadcasting and the Ministry of
Health and Family Welfare to submit the said report within four weeks.

"The Commission vide its proceedings dated 23.06.2026 directed the Secretary, Ministry of Information and
Broadcasting, Government of India and Secretary, Ministry of Health and Family Welfare, Govt. of India to furnish
an Action Taken Report within four weeks. No action taken report has been submitted by the concerned authority
till date," NHRC said in the communication.

"As such, a reminder be issued to the Secretary, Ministry of Information and Broadcasting, Government of India
and Secretary, Ministry of Health and Family Welfare, Govt. of India calling upon them to submit an action taken
report in the instant matter within a period of four weeks, failing which the Commission shall be constrained to
invoke coercive action u/s 13 of the PHR Act, 1993," the Commission further added.

The Commission has requested that the report in the matter be sent within 21.11.2026, for further consideration
by the Commission. "Any communication by public authorities in this matter may please be sent to the
Commission through the HRCNet Portal by using id and password already provided to the public authorities (click
Authority Login). Any Audio/ Video CDs/ pen drives etc. may be sent through Speed Post/ per bearer. The reports/
responses sent through email may not be entertained," the Commission said.

The initial complaint was submitted by the United Doctors Front (UDF). Medical Dialogues had earlier reported
that UDF submitted Public Interest Representation to the National Human Rights Commission New Delhi, seeking
the intervention of the Hon'ble Commission regarding serious human rights concerns from repeated
controversial content disseminated through the digital comedy platform hosted by the comedian Pranit More.

The association had highlighted the harmful impact of repeated obscene and insensitive digital content. They
argued that such content trivialises human cadavers, undermines dignity of women and deceased persons, and
erodes public confidence in organ and body donation programmes promoted by the Government of India.
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UDF had sought suo-motu cognizance, examination of societal impact, and issuance of advisories discouraging
commercialisation of content that undermines human dignity.

In response to the latest NHRC notice, UDF wrote on X, "Human dignity does not end with death. The NHRC has
issued a fresh notice in the cadaver dignity matter raised by United Doctors Front, warning of coercive action
under Section 13 of the Protection of Human Rights Act, 1993, in case of non-compliance by the concerned
ministries. @UDF_BHARAT will continue to stand firm for the dignity of the deceased, responsible digital content,
and public trust in organ and body donation. Respect the dead. Uphold human dignity."

The Controversy:

The controversy began during a crowd interaction segment at a live crowdwork comedy show performed and
hosted by More.

At one interaction, the comedian reportedly asked an MBBS student whether doctors remain serious while
handling cadavers during anatomy postings and post-mortem work.

Responding to this, the concerned medico allegedly made an inappropriate statement about cadavers related to
comparing the sizes of male cadavers' private parts while studying anatomy. The video soon went viral and
gained severe condemnation from doctors, medical students and social media users.

Members of the medical fraternity said that cadavers are treated with utmost respect in medical colleges because
they are donated bodies that help students learn human anatomy. Therefore, they said that such comments hurt
the dignity of body donors and could negatively affect public trust in body donation for medical education.

As the backlash intensified, the medico reportedly issued a public apology on social media. In her statement, she
said the topic was sensitive and admitted that her comments came across in a way they should not have.
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HRC issues notices over schoolgirl's fancy-dress performance in Madhya Pradesh

The presentation used a roll-call format to comment on governance and public concerns, but it prompted the
ABVP to demand a public apology. Its workers subsequently visited Christ Senior Secondary School and submitted
a memorandum, setting a 72-hour deadline for an apology.

By Web Desk
Posted Ondate_range2026-10-20 16:58 IST
Updated Ondate_range2026-10-20 16:58 IST

The National Human Rights Commission (NHRC) has issued notices to Madhya Pradesh government officials and
the management of a missionary school in Guna district following a controversy over a Class I pupil’'s fancy-dress
performance that drew objections from the Akhil Bharatiya Vidyarthi Parishad (ABVP), the student wing of the
Rashtriya Swayamsevak Sangh (RSS).

The performance, titled Sarkar ki Pathshala (Government's Schoolhouse), featured the girl with a cloth tied over
her mouth and a placard reading, “Unemployment and Corruption: Present, Democracy: Absent”. The placard
listed 10 issues, including unemployment, hatred, corruption, terrorism, inflation, poverty, alleged vote theft,
examination paper leaks and scams, as prevalent problems, while marking democracy as “absent”.

The presentation used a roll-call format to comment on governance and public concerns, but it prompted the
ABVP to demand a public apology. Its workers subsequently visited Christ Senior Secondary School and submitted
a memorandum, setting a 72-hour deadline for an apology.

According to The New Indian Express, ABVP worker Divyansh Bakshi accused the school of deliberately involving
children in politics, described the performance as reflecting an “urban naxal” mindset and demanded an apology
from the girl's parents.

Taking cognisance of the matter under Section 12 of the Protection of Human Rights Act, 1993, an NHRC bench
headed by member Priyank Kanoongo issued notices to the state’s principal secretary for school education, the
Guna district collector, the district education officer and the school's missionary management.

School principal Babu John said the incident was being treated seriously, adding that the class teacher had been
issued a notice and a written explanation had been sent to the district education officer.

However, district education officer Samar Singh Rathore said his office had not received the explanation, and
announced that a committee would be formed before further action was taken.
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